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ounsel for the applicant. The
'application is admisted, call for

i
{the records, :
| List on 22.1132002 for orders’

o k;iﬂg&tyﬁL\>“ Vice-chairman'

22.11.02 | Heard Mr. S.Sarma, learned:
counsel for the applicant. Mr. M.K.
Mazumdar, learned counsel has
entered appearance on behalf cf the
respondent No.5. Await service
report on other respondents.
-~ List on 20.12.2002 for

{
]
(™ |
] 11 10.2002L Heard Mr.S,Sarma, learned

1

orders. v
Membervwk\>~ vice-Chairman
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2 : Service is comp&ete so far the

- regpondent Nos. 2 to 5 are concerned.

" mb

28.1.03

.'-.mb

“mb

‘List on 28.1.2003 for further ordexs.

ARV m

Present i The Hon'ble ¥r, Justice D.N.
Chowdhury, Vice~Chairman.

The Hon'ble Mr. S.K. Hajra,
Administrative Member.
Heard Mr. S.Sarma, 1earned
counsel for the applicant, ©
- The respondents are yet to
file written statement. Put up again on
264242003 to enable the resppg@gnts to

file written statement.

Member Vice=Chairman

2642.2003 The respondénts aref ordered to

file written statement within four
. Wweeks from today. List on 27.3.2003 for

Orders. . o
L

Vica-ﬁhairmap

&

127.3.2003 Put up on 1,5,2003 enabling the res-

bb

pondents to file written statement as pra-

- yed-by Mr.M,K,Mazumdar, léarned counsel
appearing for the respondents,

556g,;L,3 . > é/\;—/<”’“'1~ .
Member -  Vice-Ghairman
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Put up again on 1.5.2003

204442003
for further orders. Y
Vice~Cha iman
mb
1.5.2003 Written statement has been

_ mb

11,6.2003

bb

16.6.2003

bb

@

filed by the respondent No.3. The

case may now be listed for hearing

on 11.6.2003. The applicant may file
rejoinder, if any, within two weeks
from today.

Vice-Chairman

Presents The Hon'ble Mr.,Justice D.M.
Chowghury, Vice«Chairman

The Hon'ble Mr.R.K.Upadhyaysm
_ Administrative Member.

It has been stated by Ms.U.Das, lear—m
ned counsel that Mr,.S;Sarma, learned cou-
nsel for the applicant is not keepint
well -and accordingly. prayed for adjourn-
ment.,

The case is accordingly adjourned andI
listed for hearing on 16,6.2003.

» bW

Vice=Chairman

——

Heard counsel for the parties.
Hearing concluded Judgnent delivered
'in _open COurt. kept in separate shkets.
The application is disposed of in
terms of the order. No order as to cogtg

@1@% "

Member Vvice=Chairman
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... .| .Srl.Amarendra.Kumar .sSingh - oo e e JAPPLICANT(S) .

)

e o o MEeSeSarma & MS«U,DaSe - - « « o ¢ o o sce o ADVOCATE FOR THE
: APPLICANT(S).

- VERSUS

1

o o e ,émion.,oﬁ mdia&otherg. o 2 & o o o o « o -RESPONDENT(S).

+ « « MB.M.K.Mazumdar, Standing counsel for KVS.. ADVOCATE FOR THR
I : - RESPONDENT(S) .

THE HON!BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN.
THE HON{BLE MR R.K.UPADHYAYAJ ADMINISTRATIVE MEMBER.

1. Whetber Reporters of local papers may be allowed to see

the judgment ?
2. To bé referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the
judgment 2 '

4. Whether the judgment is to be circulated to the other

|
Benches 7.

:Jng%entldelivered by Ho'ble Vice=Chairmgn.




CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.

Original Application No.320 of 2002.
-Date of Order : This the 16th Day of June, 2003.

. THE HON'BLE MR. JUSTICE D. N. CHOWDHURY, VICE CHAIRMAN.

+ THE HON'BLE MR. R. K. UPADHYAYA, ADMINISTRATIVE MEMBER.

Sri Amarendra Kumar Singh
S/o Sri Ram Lakhan Sing

TGT (PCM), Kendriya Vidyalaya

‘Masimpur, Dist:- Cachar, Assam. . « o Applicant.

':By Advocates Mr.S.Sarma & Ms.U.Das.

- Versus -

1. The Union of India

Through the Secretary.
Ministry of Human Resource.

- 2. The Commissioner

Kendriya Vidyalaya Sangathan
18 Institutional Area

Saheed Jeet Singh Marg

New Delhi - 110 016.

3. The Assistant Commissioner
Kendriya Vidyalaya Sangathan :
Regional Office, Vijaya Nagar
Rukunpara, Patna - 800 014.

4. The Assistant Commissioner
Kendriya Vidyalaya Sangathan
Ahmedabad Region, GH-161/4, Sector-30
Gandhi Nagar, Gujrat-30.

. 5. The Principal

Kendriya Vidyalaya Sangathan
Masimpur, Dist: Cachar
Assam - 788 025. . « « . Respondents.

?By Mr.M.K.Mazumdar, Standing counsel for the KVS.

ORDER

CHOWDHURY J.(V.C.):

The controversy relates to promotion to the post of

PGT (Physics) in the year 1999-2000. A DPC Meeting was held

on 10.8.1999 for consideration of promotion. The name of

the applicant was also placed before the DPC. The DPC,
however, could not consider his case to the post of PQT
(Physics) for want of ACRs and his case was kept pending
alongwith other TGTs. The next DPC Meeting was held on
15.1.2001 for considering the case of the applicant to the
post of PGT (Physics) for the year 1999-2000 but the DPC
kept the case pending alonwith other TGTs for want of

Contd./2
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complete ACRs. On receipt of the ACRs, the name of the

[ 13
N
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applicant wés placed before the DPC Meeting held .on
19.4.2002 and the DPC recommended the name of the applicant
for promotion to the post of the PGT(Physicé) for the year
1999-2000 on the basis of his service records. Promotion
orders were accordingly issued. The applicant, however,
preferred this Original Application for an appropriate
direction for giving him promotion with retrospective
effect.

2. In the written statement the respondents fairly
stated the facts and submitted that for want of ACRs the
case of the applicant could not be assessed by the DPC and
as soon as the ACRs were made available his case was
considered and admissible benefits were given to him.
Infact, the DPC recommended the name of the applicant for
promotion to the post of. PGT (Physics) for the year
1999-2000 on the basis of his service records. The
seniority of the applicant was upgraded and his seniority
was placed at 1334 according to his merit position in the
select panel of that particular year.

3. We have heard Mr.S.Sarma, learned counsel for the
applicant and also Mr .M.K.Mazumdar, . learned Standing
counsel for the KVS. It seems that the applicant's case was
duly considered by the DPC and he was given the promotion

retrospectively from 1999-2000. Mr.S.Sarma, learned counsel

for the applicant also conceded that the applicant obtained

the reliefs, but he is yet to get the arrears salary for
the promotional post. Mr.M.K.Mazumder, in this regard,
referred to the statement made in Para 6 of the written
statement. Since the applicant is treated to be promoted
retrospectively and he was ranked en-block senior in the
PGT (Physics) grade keeping in view of his promotional
panel position on 1999-2000 to those who was promoted to

the same post for the year 2001-2002 & 2002-2003 etc. it is

Contd./3
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expected that the authority shall take all the necessary

steps with utmost expedition for giving the applicant

arrears salary, if not already given.

Subject to the observations made above, the

application stands disposed of.
There shall, however, no order as to costs.

( D.N.CHOWDHURY )
VICE CHAIRMAN

(3@773“/”/—
( R.K.UPADHYAYA )
ADMINISTRATIVE MEMBER
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Fumar
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Diwt.

peexaesApplicant.

~ VERGUS -

1. The Unmion of India,
Through

bhe
of

Sacretary,
Muman Resouroe.

Se The Commissioner,
Fendriya Vidyslays Sangathan,
18 Institutional Area,
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% . Tﬁw fssistant Commissioner,

Vendriva Vidyalaya Sangathan,
Rn:thdl Hfice, ¥Yijayvs NMagar,
Rukunpara, Patma— S@aaid.
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Kendriya Vidyalaya Sangathan,

ahmedabad Region, GH-1&4174,
Gandhi Nagar, Bujrat-35d

4

. The Principal, _
Fendriva Vidyalaya Sanghathan, s
Masimour, Dist. Cachar
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Commissioner {(Admn), Fendriya
I

institutionsl Ares,

TS

promobting some of the Ju bobal

to officiate as

withrers (Physics)

Physics).

2. Letter dated 18,2202

o
Commissioner -Admnm. &

af  non

anc 158120680 .

3. Order hearing No

Teacher (FET) (Physics),

Oniya.

Vidyalaya

SGhaheed Jeet Singh Marg,

Fin BVES New D

svailability of ACRs of the apolicant

Fubo. 15172

with

ig

Banghathan

NMew Delhi by

ing, =4 Trained Graduste

Poamt  Graduste Teachers

iseued by the Aumatd

glhi, admititing the fact

arnc  due  to

sidered by the DPC held on 18.8.99

promoting the appliicant to the post of Fost

prospective effect

2. JURTSDICTION OF THE TRIEUNAL:

The applicant further

matter of the application is

!
Hor'ble

Tribunal.

P LIMITATION:

That

filed within the limitation periad

FACTS OF THE CABE:

. that the applicant is a

etie i
under the Constbitution

guaranteed

thereunder.
I

eclares

wibhin

the applicant declares that the

zs entitled to &1l rights, protections and

that the subject

the jurisdicltion of this

spplicasion

prescribed wunder  Section

2 mf the Administrative Tribunal Act. 1985,

citizen of India and as

privileges

of India angd lauws  framed

4




he was selected for

1
A2, That the applicant stated that
1

appointment sgainst 8 temporary post of TETHCMY  in the

seale of Rs. 14002606 at HKendriya Yidyalaya BSangathan  on

bermas  and

probaiton  for & period of two yvears antd  other

conditions of b osid to same

service governing the appointment

i

Laid down in the Fducation Code for Fendriya Vidyalavu ws

i

‘amended from time to bime.

a copy of the appointment letts

kv fmalastant Commissioner Ahmedabad

1 : .
"

‘ Region datecd 17.8,9% iz  annexed &

1‘ hY
1
G That +he applicant bege to state that he joined
L EVE immediately and thought not only Physics, Chemistry and
CMathe  in Secondary Physics in X1 and XII
J 4
with smatisfaction and gave than 98% resulik in {TRaE
cexams. The mebthod of teaching was never guestioned by any
i
Cone  and  deveted cent percent to his job and  wibthout  any
'blemish from any guarbter,
4.4, That the applicant begs  to that i
|1 )
Cappointment  wss duty confirmed/ sptlarised after two  years
I by an office order F.li-4/99-EVE (PRY dated 28.%.99 lssued
by  the fAssistant Commissioner, RVB Regiornal Office, Vijay ‘
i
© Magar, Patna. The applicant’s service was regularised along
i
Cowith thirty three others who hed joined either garlier cr
Tater than the spplicant. The applicant name was shown  at
| Qerial NoL.3IF in the list sppointed in substantive capacity
ofpom 4,.9.95% i.e. bwo years aftter his joining date.
i
& copy of the said office oprder dated
i
20 0. 9y is annexed hereto aseANNEXURE-Z.
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LG That the applicant states that the Deputy

‘f”mﬂ]hiiﬂﬁﬁﬁv Aodministration issusd an office memovrandun No,

Fol3-1/78041 V8 (BEstt-I11) dated 8.8.2081 promosting all

i

hogether 24 TOT teachers to post Graduste Teacher (Fhysios)

Cincluding one 80 candidate in the pay scale of  Rs.  Ohdd-

LEEEE/ - and posted to different KV
The applicant De egs  to state that in  the said

memorandum,  there were lots of anomalies as  the seniority
1

QQm%itimm was  maintained only upto serial No. A8 bt
phereafter no sendority has been maintaimed. The  spplicant

Cfurther  states that the person ab serizl No. 19 namely  Srid

Ak Mishre  ds Just two davs sendor to him whereass others
|

J

|

Cwere  much  Junior o him. A3 per  the provisional  common
;ganimriﬁy pleased the seniority position of the applicant is
;at serial Mo, 13354 wheresas name of said Sril &ndl Eamar

]M shra appeared at seriasl  MNo. 12845, Date of girect

'Fﬁcruitmemt as TET ( Col- & ) is 1.9.1993 in case of
HMr. Mishraz whereas in case of applicant his date of direct

creoruitment as TET is 4.9.1993. That apart persons  appearsed
i
| A
fat  S1 Nos 8 (Smt Budha Gupts) Sen. Pos

Ly 81 Nao 14
 $gh Position 13%5& (8ri P.Rumar)y 81 No 18. Sen Position 1344
A8yi Radani Kanbady §)1 No 28, Sen. Noo 13746 Gmt  Bunita
81 No 21, Sen Mo 1379 (Ms Rekha Fumari ﬁgrwéi); ~and
51 Ne 22 Sen.No 1384 (8ri Ardum Yadav), are admittedly

Junior  to the applicant but the respondents tgrnoring O the
claim  of the spplicant promoted thosze persons to the next
Héﬁhﬂf grade that is PET ( Physics) . On the other hand the

Ty

person  appeared  at 8L No.R3 having sen position 1322 is
; LB
e b

junicor  to the applicant taking into consideration the date

et direct recruitment e 1T . His date of direct

mecruitment  as TET is 13.9.93 whereas in case of applicant




te @f direct recruitment as TG6T iz 4,%.935 . Tt is

here that as per the information gather

i ent to mention t
from reliable source the applicant could come to know that
o f appeared at Serial No. 1 to O are meniar to

nameans
i

the

H c,uﬂe::

availabl

Hon

Inle

prw”wr@

4"&’&

his

submith

1
I

apnli

Grievanoes

persons

i GaEr oabther whnse

2T

oa ard the formation re ading ¢

e 4R

nt

appeared in the ssid order dated 8.8.2081 are not

e arnd  as  such the applicant prays before this

Tribural for direction towards the Reapondents  to

o

the relevant Seniority list at the time ofF hearing

£ copy of the office memorandum  dated

o

0.8, REE1 is annexed hereto as Py X LIR30 .

That the spplicant begs to state that highlighting

againat the said office memorandum he

& stion to the Lummldwlnnur ' Neaw

el

aut the fact  that  same

PDelhi .« The applicant also pointed
TETe who were jumrmr o kim were given promotion to PGT.

"

oy

W o
reply

‘dated

FRRTES

comsi

beg]
fdat

Ehe esaid representabion  dated

A copy of
Ea 1,908 ie annexed hereto as SN X LR~

atate that there was no

That the applicant begs to

from the KVE, New Delhi regarding his represenbtation

gL EEEl (Arnexure—-4) . Situated thus he made another

vy ey his grievances and to

eptation on 4. 10. 2880 stating his

der his am early as possible.

e said representation  dated

Y
i

ure—-o.,

meigt im amnexed hereto s ADNex

1.

te that fxnu*r"¢

That the applicant begs to sta



response from the autherity, he decided to take help of &

counsel and sent a legal Motice through his counsel making &

demand that the applicant be given the benefit of promoti
in reference to the Junior who was st pronoted with 213

amﬁ@?quentiﬁl service benefita including fixation of pay,and

i

seniority,arrear salary etoc.within a period of 1% days  from

4
H
H

the receipt of the legal Natice.
A copy  of the said legal Notice dated

11,1206 is annexed hereto 33 Annsxure—6,

4.9 That the applicant states that on receipt of the

il legal Motice dated L 12, 2080, the

Commissioner wrote back to the counsel s ating therein  that

the case of the applicant could not be considered by the DPC
it it’é meetings held on 19.8.99 and ‘ﬁuinﬂﬁﬁi dug  to  nos
availabil ity of complete ADRs. Further, atating that  the
Re in respect of the aspplicant TETPOM)Y, FV Masimpur  have
mince been r@aeiyﬁd from the concerned Assth. wam1% ioner,
Jui his case would be placed before the DPC in its meebting
seheduled  +to be held'ﬁhmrtly for considering prmmmtiam. Lo
the post of TET (Fhysics).

A coapy of the ssid communication issued

ioner (Adme) tdated

hereto and marked as

D
4.1, That the spplicant begs to state that zlthaugh the
Asstt., Commissioner in his latter dated 19.1.2062 assured
that the case of the applicent would be considersd in  the
BPC meeting to be held shorbtly but even after the lapse of
some  two and held monthe, nothing was done. The applicant
&
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Vo

submitted snother representation dated 26,323,282 stating the

¥

regarding delay on the part of the authorities in

grievances

of the applicant.

]

considering

f  copy of the said representation dated

DhLELREE? 1s anneved hereto as  AMNEXURE-

+

oy
St

4.1%. That the applicant begs to state that surprisingly
gncugh  the Respondents have issued the memorandum  bearing
Noo FuNo. 23-172888- @3-5VE (E-111D) dated Z3.7.3082 by which
épplicamt has been promoted to the post of PET {(Physicsi, It
is noteworthy to mention here that although there is  no
R@ntiwn regarding the effect of the said order but there has

A BT

heen =& mention regarding the cut off date as  3.8.208820,

"~
@

meaning  thereby the order of promotion has  been  made

— sy g g

ffective w.e.f. S.8.0887, Admittedly, in the said order

W

the name of the applicant bas been shown o

p

dated 23,7208
be considered for the vacancies of 1998-9%, but the effect

of  such promotion has been made prospechtive dl.e. w.e.T.

38,2682, The applicant through this application challeng

the order dated 23.7.32 s far it restricts the promobtion

rechive effect.

gt the applicent only with pros

A copy of the aforementioned memorandun

dated 23.7.28062 is annexed herewith and
marked as ANMEXURE-9.

4,158, That the applicant begs to state that admittedly

as  per the communication dated 1&.1.2885 it is clear fthat

aglthough  he was very much within the rone of consideration

CFor promobion to PET (Physics) his cases was notb considered

because of the fact that the ACRs were not  available when

the DPC meeting was held on 16.8.1999 and 138.1.2881. This is

T

he  matter of

precisely the reason  as o why his  in the

.
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!

gupereseded him i the matter of promation 5 antd
particularly, the Fact will be revezled from Onnexure-3
meporandum dated B.B.2002, It is stated that for an employee

#

ACRe  are the mirror image of an employee and  the employer

-,

should  take due in maintaining and preserving  those ACRs.

s o4,

Fraom the impugred communication dated 18,1.2682, it is clear

that the Respondents being a model emplioyver have not  btaken

the

due care in maintaining/ preserving  the AURs of
applicant  and  the casual statement made in  the sald
communiication depicts total non-spplication of mind by the
Respondents. Since the applicant was dus for promobtion  to

the post of PGT (Physics) even in the year 199%and 2881 his

mase could net be considered for non-availability of ACRs
and  admittedly most of his Jjuniors now has superseded him.

-
ot
P

UH

Had the case of the applicant been oonsidered by F
prosmotion in the service Jurisprudence non consideration  of
promotion  for want of AURs can not be ground of  denial o
prometion, oore so, when there were vacancies .Under this
peculiar  fact situstion the Respondents since  found  him
suitable for promotion to the post of PGET (Physics)  and
im  fact, he was promoted , the order of such  promobtion
Bbmuld heve beern made eftective from the date whern immedizte
juniors  were w0 promobed  purswsant to ﬁhe‘ DR held  on
18.8.199% or thereafter. To that effect only the order of
promotion has been challenged by the applicant with a prayer
for modification of the same giving retrospective effect of

such promotion to the present applicant.

4,13, That es stated above the applicant bears  an
putstanding service careger which will he revealed from the

result im ORSC Examination in the yvears 19%4 to 299¢l, 1t s

i o

, \“‘;
S

FEel
LA



stated that the impugned action on  the part of the

Fespondents in setbing the matter of the applic

i
3

Qrmumd of non-availability of ACRs is per-se illegal and not
sl 't:; ginable. There are various OMs issued by the concerned
miniﬁtry regarding re-construction of missing ACRs and, the
PeépundeLw aught to have sdopted these measures in case of
tﬁei present applicant at the time of consideration of his
ééﬁ@i i the DPC meeting held on 148.8.1999  and 150128082,
ﬁ@p#ivatimn of prmmatimé'fmr non-availability of ACRs cannot
bé 8 ground for such dernial and the Respondents being &

mpdel employver should have adopted the guideling in  respect

of reconstruction of missing ACRe and should have conzidered

Mis case in the earlier DPCs i.e. 19,8, 1999 and 158.1.2601.

4,14 That the applicant bege to state that this

application has been made bonafide and to secure ends of

Justice.

'n‘”HUHNI FOR RELIEF WITH LEGAL PROVISIC

ot
3]
LE
—
Py
Tt
=
et
51
an

veada For that the action / inaction on the part of the

Respondents in issuing  the depugned orders dabted 8.8, 2841

'

Fa

G LE . 12801 and S3L7.264% are is mot sustainable in the

o
m
1]

aof Law and liable to be set aside and guashed.

HSeda For  that the Fespondents have acted illegally in
issuing the impugned order dated 8.8.32882 by promobing 24
(THTY  teachers to PET without maintaining the senicority  in
clear vicolation of  the Rules ignoring  the case of the

applicant, on the ground of non-availability of ACRs.

B.E. For that the Respondents having admitted the above



fagts and their ﬁnnly reply dated 18.1.2082 fhat the A0Rs of

thel applicant could not be placed in the DPU meeting due o
! 2 “

clelay could mot be s sufficient ground .« In the instant case

#hQ respondents  showld have gither guashed the impugned

¢er dated B.8.28821 ar should have given the applicant the
1
] .

promoation with rebrospective effect by modifving the
‘. v

pr$mmtimm order dated 237,382,
G0 For  that the respondents have scted illegally in

over logking the case of the applicant, which is of serious
nature. The discrimination on the part of the respondents

ha%e Ted to serious mental agony of the applicant as he has

. | . . .
Beern forced to work under persons who were much  junior o
i i

i .
him eariier.

. Far that the respondents have acted illegally in

Né)

S -

‘l

Nlifﬁtiﬁg the principle of natural justice and blocking  the

R .;,,.._ -

nrummtjcna} avenue of the applicant without any fault of the

] .

pplicant.The same has creabted stagnation in  the service
; i '
aawbwr of  the applicant which is nit permissible under
i
service jurisdiction.
‘ 1
o The aspplicant craves leave of the Hon'ble Tribunal

Lo ladduce more grounds both legal ss well as factual at  the

Yime of the hearing of the case.

!

-]

. |

HL.DETATLE OF REMEDIES EXHAULBTED:

o

.

b That the applicant declares thalt he has exhausted
gll the remediss available to  them and there is I

i 1

gilernative remedy availasble Lo him.

MATTERS NOT PREVIOUSLY FILED OR PENDING TN AMY OTHER
COURT

The quTlCBﬁi further deglares that he has  not



jfiied previaously any applicabion, writ petition or
ﬁwegarding the grievances in  respect of whiich

1aém1icatimm iz made before any other court or  any
:H@ﬁch af the Tribunal or any other authority nor  any

Capplication , writ petition or suwit is pending before

bhem.

8, RELIEF SOUGHT FOR:

s h

ary of

Under the facts and circumstances stated above,

Ckhe  applicant most respectfully prayed that the i
application bhe admitted records be called for and

Chearing the parties on the cause Or causes thalb may be

natant

after

SR wn

and on perusal of records, be grant the following reliefs to

applicants—

2 IO To set zside and auashed and guashed the  imp

BTt

Corders dated B8.8.,2081 (Annesure~3) , 1H~1-26@2 and 23.7.2
:—-—__—_—_____——————.

.

g e

b

HL . Ta direct the Respondents to give the benefit of

jpr‘crxmmtimn to PBT to the applicant with retrospective
?i;en from the date when the TET (Physics teachers

pfammted to PET (Phyéica} pursuant to the DPCs held on
B cnmards.

g

effect

e e

18~

©.%, To grant retrospective effect to the promotion of the

applicant  as  PGT (Physics) modifying the prometion
deted 73.7.208%2 and to recast his seniority after
retrospective promotion with full back wages ipcludin

Cconseguentiasl service benefits.

H.4. Cost 1f the applicsation.

'

8.

entitled to wunder the facts and circumstances of the

Cand deemed fit and proper.

arder
AR TN

g all

- Any other relief/reliefs to which the gpplicant is

fase



FRAYED

FOR:

W o3

the

applicant

this stage.

does notb

Under the

applicants prave

Codidrecting the Respondents

Gruiwabiati.

| ‘
1.
? il. PARTICUL ARS THE T.P.O.:
g | 1. T.P.0. No. | H
d 2. Date
? @ Y. Payable at :
}
e, LIST OF ENCLOBURES:
1 fe stated in the Inmdex.
i
|
J
|
I
|
1
|

12

pray
facts

for

for
and

AN

sty interim
circumatances

interim order
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|

VERIFICATION

I Mmarvendrs Fumar Sinoh aged about 42 yvears
9 =t ¥ f O 3

Son of Gri Ram Lakbhan Singh ,at present warking at BV CRPF,

i
—
>
b ]
[
Jommd
2]
0
-
B}

hereby solemnly affirm and verify that +the

!}1_..

statements ™~ macde — irn — pBaras

]

(.]'Y‘E“spi“lﬁi nr|)¢n/l"iJnn%é\e}'\xnnnnunx:tunnuu:xnn:nl-nnnu 27 tYL{(":}

to my knowledoe and those mades in

paragraphs L L\:L « (\ 13&‘ 5 s x mr alan true to my  legal
govice an o the rest are my humble submission before Lthe
!l
i — . . 3 ;

an ble Tribunal. I have nob suppressed any material facts

of the case.

And T sign  on this the Verification on  this

the 23’“\!&3, of S&Qk of PEED,

Signature,

Aowarenthe. Conea ﬂ(i'\ﬂ\

i
i
i
i
i
i
!
i
1
|
1
i
|
|
I
i
i
i
] N
1
g
DT ’
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1 CTE KENDRIYA VIDYALAYA SAMGATHAN . .

{3 : (" AMMEDABAD REGION ) |

{ I - | geley/a,SECTORA0,

4’ A SO - GANDHINAGAR(GUJ )30 o
iRk NouF,10-,5/93-KVS(AR)/ . Dated . ... 1(”%;](1}%

L | - 'REGISTERED ‘ [ ‘g

_ r.-"”’:; .
b P 2

B MEMORANDUM

ooy [

SUBJECT :~  OFFER OF APPOINTMEWT TO THE POST OF TGr{pCH)
I . With reference to his/her application dated
T B 1909 ___, for the above post, Shri/gyt/ﬁy[ﬁmgpgggygwggmﬂg_p'u |

LT o " is hereby informed that he/sfie has
i1 ~been selected fox appointiment against’ a temporary post of

.

B . oer(eaM).._....An the Kendriya Vidyalaya Sangathan on an
I © initial pay of Rs, 1400=00  in the scale of R5.1400mA07~ 1600050165 «

5041950mT £ 00 2250m EBS 5088~ 230 0e60=2600 3 1~ He/She
“will draw a f'ﬁ.owances a%%’éqlh%a:c‘o%e%%f%gcgoﬁn adaition to pay at

 “the rates admicsible to the employzes of Kendriya Vidyalaya
€angathan, This offer of appointment is subject to the
candidate's being declared fit for the post Of _ TGLEARPCM)---om s ommmn
by a Civil Surgeon. _ . . '

24 . 1 the candidate is a woman, she should certify

that she is nol in the famlly way at the time of acceplance

of the anpointwent, If, however, she is pregnant of 12 weoks

standing or oven at the time of acceptance of anpointmanl. as
~*a result of medical tesis; she will be declared tomporastly

unfit and the offer would be treated as withdrawn for. the pra-

sent., However,hér appointment would be held in abeyan: o untill

- her confincment. is over. ‘3he would get herself medicall

~re~examined immedigtely six wecks after the date of conllne-

‘ ment and her anpointment would be subject to production of
Medical Fitness Certificate from the Civil Surgeon. She woul
indicate when her delivery is expected and also should indicate
the date of confinement soon after it is over. In case the

- candidate fails to comply with these instructions, her
candidature would not be considered and no further correspon-

. dence will be entered into in this regard from her. On

. production of Medical Fitness Certificate, she will be

g appointed to the same post. '
E SN2 No TA will be acdmissible for first joining
the Sangathan. '
4, lle/5he will be on probation for a period of two
4 . years which may he extendad,Upon successful completion of

] . probation, he/she will be confirmed as per KVS lules.
{ - 5 Darihguprobation and thereafter, until he/she

{ 1% confirmed, the services of the appointee are terminahle

© A e b 2

-

.
—~
-

-*—;'r—u-v».(—.»..,-....\;—'.-.m .
IO CENS S

P by one montils notice on either side without any reasulis beine
: : assigned thercfor. The Appoinling Autriority, however, TGSEIV: 4
{; f the Tight to terminate tre services of the appointee before
‘ expiry of the stipulated seriod of notice by making paymert
of 7 sum equivalent to the pay and allowances for the
period of notice or the uncxpired portion thereot.

1 Co’ﬁ' : s : ’ . | ,

w0
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I.“ . . - ?( "l “ D .
. K
. ] b (\??'"(’J};i}l[ ‘:..*’ X" .’ ‘, 1 r‘ “‘ B R J 5” \ ’ h

v 0 008 e borne on the cadre of this hegien only and that normally :
5_3;f'3;n he/sho would not be allowed to clance the Hegion subsequently:. = fj

ST G
R s
. ™
.

PSR S
S e g pp———
%

R ?’Ji\"[l 00200'_‘ :
‘ - A .‘.? ERLTR S
_ 'ﬂ"6 D*nﬁr telmg anc . condlilons of service governing

TR rthe appointment are as“laid’down in the Education Cocde’for

¢
'y A

;;;_j.?.;Kendrlya Vidyalayas as™amended from time to time, He/She will

:*”?QF lalLY he/she is posted as . . jir. ... . 'at Kendriya Vldyd_qya,

o G A B B

;.# beledy
. vﬂ’!‘« <, A—-um—mau\.smam [T S N A
e

- vlﬁﬂﬁxwﬁﬂﬁﬂu Ch, /omt/Mlss L 'i ' .M_%houid also rote
r‘ that Joining oj kv Emp koy e&xCF@ pringULanceochene is a 5
j ‘necessary conollion of gﬁrgicg :Lriﬁrﬂg ﬁgauéﬁf‘ 1 employeas of ot
;w'{ I\Cndrlya vldyﬂl YQ ‘-Jangal.b- A K - .- . e X .

L e egem

W "-E}: k.#"gng [V ; . o, A '."','A'.‘ L ‘?WQW\«{’ o s “' | ) 6 .

s 8. W In case of any d1¢pu+e or claim againgst tho llendriyg
.;_ Vldyalaya Sangaihan in respect of service or any contrach 114f\n1
v out’of or flowing from this offexr of appointment, the. Conjlg

at Delhl dlone uhskl have the JUllSdluilon.

, . Iz he/sme accepts the 'offer on the terms: and tondi.
: tlons stlpulated,,ho/she would sedd his/hex acceptance immediatoly .
to this office on receipt of this Memcrandum and join the 3

Kendrlya Vldyalaya mentioned above., Necessary proformae for the -

gpurpose in "forms VII(A),(B), VIII to.XI znd XIIIare enélosed .o

Suhiherewith.which should be submitted tos the: concerned Principal- C b

. -after getting the same duly completed in’ all raspects, This |

{ acceptance should re&chubhe Hndﬂrsﬁaaed-ln*any €ase byl C-il o

g

! k

r..:._-

S
LI

?w

b

l
i
.‘\_
il
i

o

- P

S0 v A qrarta ]

‘If the offer is not accépted by.the- said date.or after **w@rﬁl“w“.ﬁ:
_hacceptance if the appointee does not report for uuiy at he

¢ _rKendrlya Vidyalaya mentioned akove by '

¥, this offer-of appointment will duuomnflcuéigﬁ%@

16 o ¢ W'TW (., dlj.'ed (.,:I.H(.j‘- “m““w.:l
% - no further corruvpondcncc will be entered into from him/her,
f
]; lO. ' Suppression of any information .will be consideved
:

major offence, o r.which. the nunishrent ey -oxtend Lo dismissal’
“*“”7*" “from the sorv:c‘. '

1; Al © . He/The will not request for transfer wzthln erue
; fyéars ‘of initial appointment or the first posting. He/u
:1iable to be transferred any where in' India.

N The appointment is plOvL’th L and ic subjecl to tha

_ 'caste/Lrlb certificates being verified through the pronen ohanqelu

. ..and if the veriflcation reveals .the t the claim to helong to 5C/91

' f as the case'may he , is {alqc, Thc srvices will be terminated
forthw1th vithoutl rassidning any fuv*hﬁr reasons and without pre..

« ""judicé to such further action as may he taken under the provisions

f ; of /the Indlan Penal Code for procuction of false Curtlllcaths. N
i S ‘ :
. o ( POORA CHAND- )
! . Encl:- As stated, ASSISTANT CQOVAISSIONLR
. Sh/Smt/K, .. . st s
5o & F amprendts ummr - dsned -
" . et B B 3 ll-l l-'Al : -
. e e Gwldﬂtag”avhﬂm J¥ﬂy,p&binm@pgh '
: 3.* Cols ¥ 4. ”&mﬁﬁHt¥¥&iﬁ$§%ﬁ&” Hlhthay g Vldyalaya

..... [ ~,uu\~ .0
The date of joining of the candidate.may be intimaied AT ik
| 1nmod1atcly after the.candidate reports fon duty. ln case he[ahu
" doos not join by the stipulatéd date, this office should be inlox
, med telegraphically:-This appoiniment is further subjecl Lo piogu
‘" otion of certificates etc, The candidate be allowed to joln hls/h
' dutye only after verificaticn of orginal certificates aned on sidng
| mission of: requisite forms stated above,

' ‘éﬁ "2, Tho “yoLpLant wummfud¢ootl KVEiers ), N, Delhi,
p“&ggtl‘ L . The AILO Y”(ﬁﬂ),@andhlnaga (Gujy. -
Vﬁya/‘ e Guaxd lee'ﬂgwointmenﬁ’ Es
AAE] . T ITN : -
g, - ' : b )
T éﬂ“' . ,
AdYO%; HEB LT :




REGLONAL OFTLCE

KEADEI YA VIDYALAYA SANGATHAN

VI £y, NQC:AH BUKUNTURA, L’JE"A c»OQOj_/

]

.e.‘.,,

TS

ANNEXVRE - ig 5|

\

U !
Y ¥ F 15-—4/99—KVS(PR)/ (- ) Dated 22.09499
3 3 ;‘ -'.I" ﬁ JF;-\.'k i
¥ R aiky '
RN OFFLOE ORDER
i }-‘ .’ m; on the reoovmomlqm_on of D,P.C. held on 22409- 99, he folloving ,
ne S Oeitegorn.ew of teachers /.‘L £f, whene' chT'bLCUlaJ? are gliven agcinst thelr
s »E nm'lﬁd are mpoin‘ood in dubstantive cepacity w.e.f the date .,lmwn u{,ainu
saoh’ i~ | .
" _“_;:“: ’,A’{{\ gt ot 1 1 2 e 50 g B P 1 0 b 0 o o o e e Bl A 11 B0 & e ----ﬁu—n:—ulfl-unoo.-n.d»!‘]\“"' >
AT ‘"Sln*v‘Nma of 'beaOherB/SL»eLff VAR e st of _date of  Date of
' sNowd S e, : : f.*....za.n ‘ oonfa.rmatmon yogudar - OO~ - ,
..“j_‘;ﬂ_;ﬁ!}.-.ﬁ,-l;:; S W T : PP . | ampt't;@ “mntior i
."—? - > ""'r‘ "'“H-" oo g ----'w--b---v-—--mu---—-—--l»mh--’- ~~~~~~~ .—v-;-u--h——-—v-unmn-ﬁm.ﬂﬁ:
i 1?‘:& Dr. Chemdeshwm* ‘Singh Karo Sp scial PRD 11408, 9 5 11 .08.97 T
‘.fga %Smo. Salcuntla Kmarl ' Karo Spcacn.al “PHD 14408495 14.08 97 ol
2033 =I8ll, Brij ‘Lal - T Laro byeC:Lal Tar 10%10.95 210.10.97  hund
£ A A'”?Smt. Vlblm Gup*ba Karo Speci.al. . CPRD. 11.08.95 11.08,97
e "i 5 She S "Jedowal ‘Karo Special " PET © 14408495 1440897 s i
e ,',",“,J\,' 6’“2'Snrb» Samdhya Khalko - . Karo Spacial’ " PA 21,10.93 21.10495 o
oy ‘-:497 ' 8h, Gyan Prakash . | Kero Speciel+ PEL ' 16.08.95' © 16408497 ‘i
AR ~O'~‘?.‘§~.. s J e Shi.shir . Karo Speciel TA 11+10.9 11+10.97 .
'f"?%°9‘ £5m . Bunian ’Ioppo - Klro ,sz,ca gl  DrJdre. 11»0€~75 '-11.08 97 't
Wl X104 *"m_. R Tha . - Ballia R 03+09,.93 03 09.95 ot
e mﬁ St b Mamix u(Bpma) .+ Mokemaghat T 11.o,.05 11.01.97 ty
: ;" % };1 201 Dr- nl'lt\nd Praa{dsh» Kat?.ké.rblﬂé’h PGE 8 L.nnj _ ; ¢ ‘? ()8 31" ‘ rm98 A ‘g
A '1;’ ‘ (l‘m.uL) Rapnley oo
. i ) \
y r~13 S"-l~ T J’.?Si.n;g;h L0t Baraunis PG 1940294 19_&;{\.9(5 b
e ,;14.,'81}1% foena Dwivedd I0C, Baraani Tar 11410495 110,97
Tl v 5_.,» Syt o Indu: Crouchary  I0C, Baraunl  PREC 25,0895 25,0897
g~ or16h8mt. Sheela Kameui. TOC, Beveuni. PR 6.5_.08.9) LI
. Lo ATy Snbe Renaka 100, Baraani PRI £.08.95 05,0097
! -}E18‘; "}5‘1‘.’11.‘1_0 G K\ljll:’ ' Hi-\'lOO, Ranchi T an A')uG) 9‘ .2-8.90(')‘«97
! 19, 8he Voxl Praokash Minhwea Darvblianga WIER G511 -93 05351195
oo BQ. 8he Aghrafi Paswen Garhara PRT 19417 93 19.11.95
PRI 'f Rl St o Sangeeta Sinha Khageria . PRT 20.06,95 30406497
oG -"5;22. "Sha Surendra . Sl ngh Sonepur TGN 11,0194 11,01 96
pi TR Smb Gyabyi Kumard. Seharsa . PR . 1841093 18,1095
;, zzf‘vsm Maltima -Stivastava. . % BHU, Veranasi T Co 12410495 1210497
20 ;§ {2y gmte M. Makhu Raml(r‘lshna CCl, Ranchi . ., PA-. 05.0209% ,05.02.96 6. .4,. .
g%z Y Smb. PyiGhosh .1 *C0L,“Ranchi . . Music Tre 30.01.85 ' 0t04:€8 (01.....,4'
e 327.“’311. Kumud Kal‘ﬂ}” HEC I Rauchn. JC 24,1088 24 10 90 - 88
SERE L ‘,“ 28. Smb'» Torga’ Joseph Rn.lmndnag'\r TR 11.09.93 11 409295 ~
Pl e TWURY Sh. .S.K.‘I’Iulakr_\r Muzaffarpur. . Jibrarian 20..09#)5 204 09 97 .
‘Sh. I\ J.‘oppo S ..Shaktinager  PGI 25,01 «J7 25.01.99 i
““L A.K. Sinens s - . Shaldbinagar’ T 01“0,., O/MOC) 95
RN ,.‘f.,‘x'\l.-v D,-s : ' Jemalpur = 1 PO 12-1v»W 121197
e ‘.. '53. A M uhoro Kumoe Jamadpur PHE 15,044 Gi 1 A40/96
- RN *tﬂ‘ 34- it « J’uhy Kum e, Khagaria Tt :'3"7""‘:"7"‘-""7 8L 0090
\'a ' ( DR M.s“‘.‘ ViTA )M"
Di{xl rlbut.l o ¢ LSETITIND . COMME ASTORIN

01, The Principal,

to hand over ohe

,  -order be placed in bhe persongl file efter maldng
Book of tensher/steff concerned. I any obim
Vi ¥endrlya Vidyalayag ooy
inbimdbion to Lhig eftie

‘{qra. Mew Delbil.
Offices for inCornublcn.

\.v,.l‘VLv
abaff hes been transfov.w
nay bo sent to concur et KV andex
".02. The Dy. Conmissioner (Pers.) KV&?
o 03. The 4sobbe. Commicuionsy, i IR W

' ] R ~
. S

[T

m\ﬁﬁ%‘iﬁ&

3

1 Moca‘o’

Kendyviyp Vidyaloyas andor Pabnn Deglon. 1
copy of the order to the individual. conearg
neocssary eubrl
the L.b\,\ru nemen Lo ache pa,’
vios of the order

1.0 yaquartod
wl and ode copy
es tn tho
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. KENDRIYA VIDYALAYA SANGATHAN .
18, INSTITUTIONAL AREA. | = 5 b - Yo
. SHAFEED JEET SINGIMARG:. .7
Cr U NEW DELHI=TI0016, e F

(X e i

s b [P ERRARNLN :L:,:. ,~»,,‘,,':. de tiean ;5' . ‘ N I
No.F.13-1/2001-ICVSEstt 1) o Dated: o £ 57 (m . P
vs@enn - PR 8Aug o,
) MEMORANDUM o Tl

" Sub:-’ PROMOTION TO THE POST OT POST GRADVATE TEACHER (BHYSICS)
S Ty K T "'. - O

' "a

The folfowing, Trained Graduate Teachers ar¢ promoted to officiate as Post Groduale
Teachers (‘P.l.".if.s..l..({‘i ! ) in the pay scale of Rs. 6500-200-10500/- and posted to Kendriya
.+ iVidyalaya shown ia nioxt pagé in column’(5) agdinst their names. They must compniniciie

-their aceeptance by 18-8-2001 and join the said Kendriya Vidyalaya & per 1ules aftey availing

oo - of Thitimum joining, time, if Tecessary, by getting relicved positively by 25-8-2001, W they
{ail io teport for duty”at T s Kendriya Vidyalaya, this offer of promotion viwuld
aufomatically be tronted as withdrawn and they would bo debarred from golling farther
promoation for five years with attendant conscquence as seniority etc.

L e ”.':.i"‘ "; e Lo . . ‘
Ae " “The promotlon ‘made under SC/ST quota s subject 1o production of recent certificate
from competent official''of Stale Government in support of his/her continuing {o belong (o
SC/ST as the case nury be. e a
t. '- ' ’

Ky

t :. . Their pay in the tinic scale of PGTs:will be fixed as per the provisions of TR
B - 22D(a)(1) ‘as applicable to the employees of the Kendrdya Vidyalaya Sangathan. So they
will have an option (i) to have the pay fixed from the date of promotion or (if) to have the pay

fixed initially at the stage of the time scale of PGTs above tlie pay of TGT which may be

refixed on the date oft acerual ‘of next increment in the scale of TGT held by them.  This,

. option shall be. cxercised by theny within one month from the daie of jeining as PGTg on

NEBRIBHON, T T e e g i e e o e eseoammm stvm < et 28 e S pecmes Loms i 414

o / i RS

* They will be on probation for a period of two years {rom the date of their joining as
PGTs. '

R
x e

Mo extension of joining time will be allowed except for reasons of illness/eon{ihoment
of the teacher duly supported by a medical certificate from Chief Medical Officer/ hicdlcal
Supdt./ Civil Surgeon of Govt. Hospital/ District Hospitals or from the Chief NMedical Officer
of the Hospital  of Public Scctor Undertakings/ Project to whichl the school s mpitached!
Military ar Command Hospital as the cases may be.  The request for extension shoukd he
seecived through proper channel by  25-8-2001 in Headquarters of Kendsiya Vidyalaya
Sangathan, New Delhi - 110016.. h

contd.2/-
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(1) )
CERERAL
1, 3963
L ., 4d25-A
3. 5195
o, 7102
3. Atk
. G, -
7. .
s. -
9, .o
10. Ve
11.¢ -
12, -
13, -

4, . -
15. -

16. -
17, .
18. -
9., -,
20, . .
A, 0 -
a2 -
23, .

SCCATEGORY,

. Bt Deepti

©smt U Lakhani

SmbRatua Rao' .

C sl V. Goel

Shri 8.0, Awasthi
it Nishi Gupta

P |

Stui MLA.Doshpande
el 5.N.Singh

st Sudha Gupta .
M. Afyjali Raina
Bint, Ancy Jouph
Shaana.
St Manju Mohan
St Nisha Jain

Smd,

Shi
Shui
Shri

ANLGeethinehali

N.K. Bhaiya
P IKumwe
1D.C. Mha

Shri Rajni Kail

CShet AUKONshea

Smil.Sunita Sharma

Farakka

Muradnagar o

. |
AFS,Somben :
Bamruali, Allahabal
ONGC,Deluadun
No.2.Jamiu
1T, Powai
QLEF,Hazratpur
Mo.5.Jaipur
Noidn 5
Al'S, Yelhanka .
NTRC, Kauila
Misa Canll.
No.l.Dokaro .

No L Alware
ONGC,Paivel

Nfs. Rekha Kumart Agarwal ALRS, Hakiiuper

Stui Arjun Yadav
Shii B:K.Das
{

Slwl Qme Prakasly

Banwauli, Allahabad

- No2LIOCBaraund

NO.2AFS, Swatgmh

No.2.BE, Dehiradun Mssorie
Mysore, ,
DL, Meerut |

AT dabalpur
Wo.bBhatipda
I.okial,
Clement Town,
Delwadun

. Meghaluntubur

Jawaharnag
CRPV, Ramphr

C Kdstwar
- rONGC,Baroda

ShaljahaupurCantt,
Avikanagar,

INLA, Delirachun
No. L Kalagkunca

Mo 2. OMGC, Jorhal

CRPE, Purgapur
. Chattarpur,

No. 1, Chnl\m,l\anpm Banbasn Canit,

N andababad
Shivpuri

~Adra

R.D.Minos
Tagclishpur

WCL S

(Twenty Four Cases Only)

Dmu( Go.

(MR RAQ)

DEPUTY CONMMISSIONER{ADNMI
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B ' ' 21 _ /\NNEX\) RE .
A b Dae Birubari, Gopinath Nagar é
| ' : Guwahali-781016

Advonio *hone - 472699
pate .44 L 174 ?.‘.’.‘? Lo '

v aare—

o

Cthe Cowmissionenr

Kendriya Vidyalaya Sangathan .
Mhabheed Jeel Singh Marg . AT
Now Delhit— (&, : VL

Gub e b pgel NMotioe.

Sir, '
Upon euthority and as per instruction of ay client «

Shrt AJS8iagh, TOT RCMD KV Masinpur, Digst.-Cachar (Ansam) ,

1 ive yvouw this notice as follows:

1. FHat my client got hiﬁ‘nppwintment am TGF (PLMY on
/ALY My wforesesid client is M.9e in Physics with HoEd w0l L h
Cam osuch he ts ellgible to be appointed on promotion as Par,
Phygics.  On the olber hand he heaw completed the  requisl e
fength o aarvics o coning nto the zone ol congtderat|on

Tor such promation., ' '
Wl that  thie Deputy Comniawsloner, KVE vide memorancum
No W o L LR LBV (Eoett.IIT) dated 8., 208881 promated
altogether 24 16T to POT dincluding one 8C°  candidates In

e



k Lo fact,  din the  waid  ordep seniority position  (Seniority
¢ bonumber) has beon mentioned up to serial NoL3 but thereaftar

a

Lo from seri’l No.h ta' 23 no sentority has hesn nrintsined., The
]

I person nomed in

Lod kB my cliant thercafber others arne juniars to my client.

H1uNDL 1Y Ghed A.mnMiﬁhwaii% two daye senior

—m—— e D = e

. ~
¢ ‘ ’ : '
A
‘ ‘ O That ea phe the MO es gueiding the Tield wortority
! . ’
. Lo dm ko be maintaltned at Lha timae ofF nDeomoting TOTs Lo PET.
' bl f ' .

CHeowever,  din the instant cnse ey wmiie

coninrity  has  lieen

mrsntalned viotituag the Qules. Thak apart service racord of

my client s without any adverse entriec.. In fact, no  such

.

cremark has heeo communicated +o him €311 date,

T, e et 2 o . .

'f dn ﬁhit vien of the modieg Ceria) of premeyion to
é' Cwy client ey ihe ;30*%7 of PET, .leyfsir'm -i|1. vinlative -of
" Articlie 34 rnd 16 of the ‘:Cil‘l”'ti'ti!;’t'jmﬂ of india  snd laws and
% }Hdleg Quiding he field.
! I facts and circﬁmgtahcwm atated sbove 1 nive
ymu;thim:hmtice mating a demand éhat my clisnt ho qiveﬁ e
CoBenetit  of promelion from the date orn which hie immediate
' i RIMGRRCTN WRS  5e peomoted Wil all  consoenquentint hennfite
inujudxnm iJﬁnl:ﬂn of, ey, stniority, cerear @ﬁ?va ete,
;91 Lhin a ';'::alr*i'-'_;n(i Ab LY daye from the date of recoint o of thie
oonevlde df@iEnd mhoch dnstruction of oy ¢)ient 2 tb. take
i -

: apprnmriﬁﬁehieqmt 2 bion,

.
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. ANNEXURE~ ¥f
i ﬁ{@]%’q‘_\im%%ﬂ@h 7‘ !
KENDRIYA VIDYALAYA SANGATHAN,

RERICEAEEARNE e (¥

o g Reli-110 016
Cee e 18, Institutional Area, Shakeed Jeol Gingh Marg

' " New Deihi - 110018

wid/No. p,11~1/2000-KVS(RP-T) (PEF) 7Y iw/Dated Jo~01-02
T0, S - | o | o .;‘
Ms. Usha Das, Advocate
Birubari, quinath Nagar -

Guwahati - 781v016(Assamljﬁf

4

N
subs promotion of shri A,K.Singh,?GT(Pcm), KV, Masimpur
o the post of PGT(Physics)v-‘regquipg9

Madan,

1 am to refier to youxr letter NO. ni’ dated 114122001
‘on the - above mentioned subject and to'inform.yéu that the case:|
of She AoK&Singh;EwaGT(PCM) KV, shaktinagaxr (Presently workind
in KV, Masimpur) could not pe considered LY the DPC in its
meeting held on 10~-08-1999 & 15e0172001 due to noneavailability
of his complete ACRs. NOw, ' the ACRsfinfresPECtgof.Sh.A,Kosingh o
TGCT(PCl) KV, Masimpur hgve gince been received "from the concerned
Assistant tomml s83.0RETS and his case will be placed before the
DPC in its meebting scheduled to-be held shortly for considering
promotion ?o the post of PGT(Physics) e '

T @6 . ‘ vours faithfully,
| ‘ o e
26" | | ( V.K.GUPTA )
: ASSTT, COMMISSIONER (ADMN . 6FIN )
copy to - ' ' ~ '

The nssistant commissioner, Kendriya vidyalaya sangatbif
Regional 0ffice, sllchar - for informatione

/

. L V.K.GUPTA ) -
ASSTT. COMML sstNER(Apbm C&FING)

Qﬁﬂ/TEL:GSSSSGG,6858567,6358570,6858521 @ﬁﬂ/?ax:6514179 vaasne:wwkavsanga@anxxg

- ‘ﬁd§
@G“Vj FAd ; \
v aé | {
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e o Aemore-lly

PROMOTION _TO THE POST OF PGT(PHYSICSY: \/\\

’ YEAR : 1998 - 1999 : |
{ SLNo i Senioritv No.  § Name of TGT | Present KV, | KV where posted |
. - Sh.AK.Singh>” _ "Masimpmn—"___| CRPF Guwahati__|
P2, - Sh.K.K.Singh , ' Varanasi Cantt. | IIM Joks
3. - Smt. S.Gupta - 7 !Sec.4,RK Puram | Ses.29, -
‘ : ; { Chandigarh i
4, - ‘ SmtBimaliRani =~ | NER Izzatnagar | Kashipur ‘
! L  Bareilly R
YEAR -2000-2001 ,
| 5i.No | Seniority No. | Name of TGT ' | Present KV | KV where posted ¢
TN My ElizabethE | Udaipur No.2 | awe wktarlad. |
2, ' 3862 Smi.Sipra Biswal i Dethi Canft.No.Z | Bhatinda Mo.2
EE | Smt.Urmila Gupia " | FRIDehradun | Raiwala
L 4, - Sh. Upendra Kumar i JLABareily i No.Z,AFS
L B ' b | Holwara
T 5h.V.P.Rao .. iNTRC .- L VSN Nagpur ;_
. - R - | Ramagundam - - .| B
6. " e | ShMKumar - .| Muzafarpur | [1asimara i
7. - _|Sh.D.SPSingh .| NoIVasco | No.2 Calicut |
-1 8, .- Sh.R.S.Iandey . ..} Azamgarh .0 Murcna i
5.7 o ™ | Smt.Nirupama Singh | | OFD Raipur ‘No.I Rootkee ?
N ' ' © . | Dehradun’ '
10, |- Dr. Kr.Hemendra . | Mau . | Bina ‘
" SCHEDULE CASTE: '
P, |- ! Sh.R.V.Prasad .. | AFS Bihata | Mau ;
YEAR : 2002 -2003 L
' SLNo | Seniority No. | Name of TGT .- ' i Present KV LKV where posted |
L - .| Smt.N.Zalar. . ' No.2 Delhi Cantt | No.3 Ambala
2. - Sh.Balavannan I AFS Avadi | WAP Yelhanka |
e Smt.Deep Shikha i ITT Kanpur . Fatehgah |
4, { - © | Smt.Manju Arora i Badarpur ! Bamala _
LS. - TSh.C.S.Tha I Missamari [Basti
' 6, - ! Smt.Neena Gupta | FRI Dehradun, | Ulttarkashi
7. ) | Smt.Bimla Mahra - NER Bareilly | Pithoragath
8. ~ ... | ShUK.Singh L Malda ! Bondamundi
9« |- "~ | Sh.Manoj Kumar - | Muzaffarpur . Tharsuiguda
100 1 ' Sml. Sharda Mishra VSP Vizuy i Srikakulam
P11, |- | Sh.9. APaul - No.2 Chakeri ' No.2 Ttarsi
{128 | - | Sh.Mukesh Kr.Batta i No.l HBK DDN | Suranagsi ;
P13 e i ShAK.Singh ' Danapur Cantt. | Meghahatuburu
- SCHEDULED CASTE . ' - .
1 e . .| Sh.Lalin : Ranikhet | CCYF }
o ‘ y ! Shahjahanpur '
P - ! Sh.K.N.Prasad Puri o Picket .
PHYSICALLY HANDICAPPED : . _
P | sh.Bhagwan Singh ~ | Pragati Vihar | fabugarh Cantt. |
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KENDRIYA VIDYALAYA SANCATAN

18;INSTITUTIONAL AREA .
SHAHID JEET SINGH MARG .
e 1.\T.EWDELHI'110016 o SPEREN POST
F.No.13-1/200‘2-03-KVS(E.III) . Dated: 23 /7/2002 _
MEMORANDUM

- SUBJECT:PROMOTION TQ THE POST OF POST GRADUATE TEACHERS

The following Trained Graduate Teachers ( as. mentioned in overleaf alongwith
the subject) are hereby promoted to officiate as Post Graduate Teachers in the pay geale
of . Rs.6500-200-10500/- and posted to Kendriya Vidyalaya shown in column 3 agaihst
their niames. They must communicate their acceptance by 3.8.2002 and join the sajd
Kendriya Vidyalaya after availing minimum joining time as per rules. If they fail (o get
relieved by 3.82002 this offer of promotion would automatically be treated uy
withdrawn and ihey would be debarred from getiing flurther promoiion for five vears with
altendant consequence as seniority etc. w.e.f. 4.8.2002.

2. The promotion made under SC/ST quota is subject to production of recent _
certificate obtained from competent official of State Govt. in support of his‘her
continuing to belong to SC/ST as the case may be.

3. Their pay in the time scale of Post Graduate Teachers will bs fixed as pei the
provision of FR 22(I)(a)(1) as applicable to the employees of Kendriva Vidvalava
Sangathan. So they will have an, option (a) to have the pay fixed from the date of
promotion OR (bjto have the pay fixed initially at the stage of the time scale of Post
Graduate Teacher above the pay of Trained Graduate Teacher which may be re-fixed on
the date of accrual of n&xf increfnehi in the scale of 1G'1' held by. them. Lhis optioni shall
be exercised by them within one month from the date of joining as PGT on promotion.

1. They will be on probation for two vears from the date of their joming ag PGT.

3. - Nou extension of joining time shall be allowed accept  for reasons of
illnessconfinement of the teachers duly supported by the Medical certificate from Chicf
Medical Officer/Medical Supdt./Civil Surgeon ot Govt. Hospital/ Distr.Hospitals or from
the Chief Medical Officer of the Hospital of Public Sector undertakings/Project to which
the school is attached/Militarv or Command Hospital as a case may be. The request if

any, for extension should be received through proper channel by 3.8.2002 in
Headquarters of KV'S, New Delhi. : :

6. It is further made clear that represeritation for either change of place of posting on
promotion or for estension of time to join the post (other than covered under Para
5 above ) will not be entertained under any circumstances. Accordingly, those
who accept the promotion now shouid get relieved posidvely by 3.8.2002 failing,
which it will be presumed that they are not interested in the promotion and hence -
will be debarred for a period of 5 vears w.e.f. 4.8.2002.

7. The promotion is subject 10 further vcriﬁcailion of lhe promiotes  pusscssing (hie
requisite academic gualification as per K'VS recruitment rules.
/}z( } p r\'ﬁ. ’.2/
ATt
" {(D.SBISTY , 7
JOINT COMMISSIONER(ADMN)
ENCL: AS ABOVE ' \))/ . %



— et i

Copy to:

)

The teacher concerned. In case of acceptance of promotion, he/she is directed o get relieved
on or before 3-8-2002 failing which it will be presumed that they are not interested in the
premotion and hence will be debarred for a period of Svears w.e.f, 4-8«2002.

The Principal, KV concerned where the TGT is working at presentfor neqessary action.
Those teackers who are willing 10 proceed on promotion may convey their “ungonditional
willingness’ consent o the KVS(Hqrs.) through their Puincipaly by 3-8-2002.  Those L
submutting such willingness consent with condition will be deemed to be pot inter caed i
promotion and their offer of promotion shall stand automatically withdeawa without any
further notice . ‘{he reacher who give their willingness must get relieved positively on or
befors 3-8-2002 1o join the place of posting as per ruies. The Principal is further directed to
ensure that the TGT concerned possess  requisite academic qualification as. per KVE
recroitment rules. The time schedule may be strictly adhered to. S

The Principal, where the teacher is posted on promotion with a request to mtimate the date of
joining of the teacher as PGT in the Vidvalaya,as soon as tife said teacher teports for duiv.
. ‘J.‘“l.‘“

Agstt. Commisgsioner, K VS, Regiona!l Office concerned. They are requested 4@, gnsure the
implementation of the time schedule given in SLNo.2 above and refieving of the willing
teachers by 3-8-2002 . They are requested to furnish a comprehensive report on 3-8-2002
regarding the factual position relating to the no.of TGTs relieved. no.of TGTs not accepted
the promotion etc. by Fax/Speed Post to KVS (Hars.). The date of joming of the TG s as

PGTy un promotion may also be sent to KVS(Hyrs.) in a consolidated manner by 30-3-2002,

Asstt. Commissioncr, KVS(Hars.), Now Delhi.

AAG, KV, All Regional Offiees.
The Section Officer, RP-I Section, KVS(Hars. ) New Delhi.
(Fen.Secy., of recognired associationg of VS,
Guard file,
\ A
o .,,ii;g‘“»‘l’)\“\g
v ( P.DEVASENA )
EDUCATION OFFICER
< v’;.ﬂ
)
el ”‘Affx :
AT f '

Adyocdid:
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Sri Amarendra Kumar Singh.

- Vg =

The Union of India & Ors.

IN THE MATTER OF :

Written statement filed
by the Respondent No. 3
for himself and other

Respondents.
- AND -

IN THE MATTER OF :

The Assistant Commissioner,
Kendriya Vidyalaya Sangathan,
Regional Office, Maligaon,
Guwahati - 781012 (Assam).

. e Deponent.,
- Versus -

Sri Amarendra Kumar Singh

oess Petitioner.,

The humble written statement

on behalf of the Respondent

is ag follows :-

That the Respondent states that in

the Original application he has been made party

contd....p/2.
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~and a copy of the same has been served upon

him., The Respondent has gone through the
contents of the petition and understood the
same and he is competent to file the written

They being the official Respondents,'

24 That the Respondent states that the
statement and averments made in the original
application are totally denieé,! The statements
which are not born ogx_cf.reconis‘are denied.

The Respondents which are not specifically admitted

may be deemed to be denied,

34 That the Respondent state that before
controverting the statements and =& averments
made in the above application the Respondent
craves leave of this Hon'ble Tribunal to admit
the following facts of the case in brief for |
appreciation.

FACTS OF THE CASE

In accordance with the KVS (Appointment,
Promotion and Seniority etc.) Rules, 1971 as
amended from time time, 50 % posts of PGTs are
filled by promotion on the principle of seniority
subject to rejection of wmfit from amongst TGTS
who have rendefed at least 05 years service as
~ TGT or higher grade of which at least 03 years

should be in the grade of TGT in KVs.

contd .‘i. .'09/3 .
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Accordingly, the particulars of
eligible TGTs having requisite qualification

and minimum five years of regular service in

- KVs were called for considering promotion to

the post of PGT (Phy) for the year 1999-2000.
The particulars in respect of Shri A.K. Singh,

) TGT (PCHM/Maths) (Former KV, Shaktingar) were

received from AC, Patna Region without his ACRS.

Shri A.K. Singh intially joined in |
KVS as TGT (PCM) on 04-09-1993 and his seniority
number in the fGT (PCM/Maths) grade is 1334 (New
Sen. no.). The name of Shri A.K. Singh was
placed before the DPC in its meeting held
10-08-1999 for considering his promotion to the
poSt of PGT (Phy) for the year 1999-2000 but

e—

the DPC could not consider his case and kept

pending along with the cases of other TGTs for

want of AbRs;
'/’________—-J

The name of Shri Singh was again placed
before the DPC in its meeting held on 15-01-2001

o e

for considering his promotion to the post of

'PGT (Phy) for the year 1999-2000 but the BBC

kept his case pending along with cases of other

... IGTs for want of complete ACRS.:

On receipt of ACRS, the name of Shri Singh

was placed before thei@ﬁm in its meeting held on

19-04=~2002 and the DPC recommended the name of
—e——
Shri Singh for promotion to the post of PGT (Phy)

for the year 1999-2000 on the basis of his service

[oe—————

records.,’ .
contdase..p/lbe
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On the basis of recommendation of the
DPC, the offer of promotion was issued to Shri
Singh vide this office letter No. F.13-1/2002-
O’J’f-!{VS(E.III) dt, 23-07-2002 with posting in

KV, CRPF, Guwahati as PGT (Phy) on promotion.

On receipt of offer of promotion for
the post of PGT (Phy), Shri Singh has failed a
petition in CAT Guwahati Bench at Guwahati and
claimed for seniority with full back wages
including all consequential service ‘éenefits

with retrospective date,

He will be given seniority amongst
the TGTs who were promoted during the year
1999-2000, ~ As such his application become

-/’_——-—_.___
infrutious’ and deserves dismisal at the admission

stage iﬁiii;,///' v

R

£
4, That with regards to statement made
in para 4.1, 4.2, 4,3 and 4.4 the

Respondents submit that there are matter of

records which does not warrant any comment.

54l . That with regards the statement made in

. para 4.5 and 4,6 Respondent denies the averments

and statés that -~

The combined Provisional common All
India Seniority list of TGTs has been made upto
Sen. No.' = 7481 containing the particulars of
TGTs appointed up to 30-04-1988 and circulated

contd 0:1'.::0 .p/5 0
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to the Principals, All Kendriya Vidyalayas vide
letter No. F. 2-1/97-KVS (Srt. Cell) dt. 16~09-97,
The up-dated Provisional coinmon All India Seniority
List of TGT (PCM/Maths) has been made up to
Se. No. = 1971 containing the particulare of
TGTs appointed upto December, 1998 and the Same
was circulated to all Kendriya Vidyalayas vide
letter No. F. 10-1/2001 - KVS (RP-II) dt. -
Ol=04=2002 (Photo copy enclosed), The applicant's
up~dated seniority number is 1334 alloted to him
in the TGT (PCH/Maths) grade according to his
merit position in the select panel of that
particular year and not according to the date
of joining. The up-dated seniority number and
date of joining in respect of TGTs promoted for
the year 2000-2001 vide this office letter
No. F. 13-1/2001=KVS (Estt. III) dt. B-08=-2001

and ¥ refered by the petitioner are given here

wnder :=-

S1. No.! Name of, TGTsS - Date of Up dated
S joining Sen. No.

as TGT

o1 Sh M.A. Deshpande 01-8-87 1140

02 Snri S.N., Singh 0M1-8-88 1581

03. Smt.’ Sudha Gupta ®B-8-88 1581

o4, Ms.! Anjali Raina 09-09-88 -~ -

05, Ms.' Ancy Joseph 22-09-88 1152

06, Smt,' Deepti Sharma 06-02-90 1221

07, dnt.’ Manju Mohan 09-02-90 1214

contd .\ .ep/6.
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Name of TGTs

Date of
Jjoining
as TGT

Y

Up dated
Sen, No.

—-v----—-----———v---——----——-—

12,
13.
14,
15,
16,
17
18.

Smt. Nisha Jain
Smt. N. Geetanchali
Sh N.K,., Bhaiya

Sh P. Kumar

Sh D.C, Jha

Sh Rajni Kant

Sh AK. Mishra

Smt., Sunita Sharma

Smt. Rekha Ku Agarwal

Sh Arjun Yadav
Sh B.,K. Das

14~02=90
26-09-90
20~02~92
2L-08-93
30-08-93
c1-09-93
01-09-93
24~09-93
11-11-93
06-12-93
21-12=-93

The name of petitioner was placed

before the DPC in its meeting held on 10-08-1999

according to his date of joining which 1S 04-09-1993

in TGT grade in the absence of up-dated seniority

no. for considering his promotion to the post of

PGT (Phy) for the year 1999-2000 all TGTS who

possessed the M. Sc degree in Physics and having

put in 5 years' service as such on 31-12-1995

which is the minimum requirement as per Recruit-

ment Rules were considered for promotion by the

DPC in its meeting held on 10-08-1999.

But the

DPC considered his case and kept pending along

with the names of other cases for want of complete

ACRs. The Memorandum No. F.13~1/2001-KV3 (Estt,III)

dt, B=08-2001 issued by this office promoting

contde,..p/ 7.
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TGTs to the post of PGT (Phy) for the year
2000-2001 contained seniority number 7208 upto
serial No, - 5 and rest of the TGTs were |
empanalled by the DPC according to their date

of joining upto 21-12-1993 in the absence of

up dated seniority list of TGTs. The agpplicant's

up-dated seniority number is 1334 alloted to the

petitioner in the TGT (PCM)wgrade according to

his merit position in the select panel of that
particular year and not according to the date of
Jjoining. The up-dated seniority list of TGTs was
not available due to some wnavoidable circumstances
when the DPC in its meeting held on 10-08-1999 &
15/16-01-2001 for considering promotion to the
post of PGT (Phy) for the year 1999-2000 &
2000-2001 respectively.

It is also relevent to mention here
that the petitioner refered the names'of TGTs
who are promoted to the post of PGT (Phy) for
the year 2000-2001 but the case of the petitioner
has beén considered by the DPC in its meeting held
on 19-04-2002 for promotion to ’cfle post of PGT (Phy)
for the year ']999-200(?. On the basis of recommen-
dation made by the DPC in its meeting held on
19-04=2002, the petitioner has been promoted to
the post of PGT (Phy) for the year 1999-2000

would rank en-bloc senior in the PGT (Phy) grade

e

e

to those who are promoted to the post of PGT(Phy)

. during the year 2000-2001.1

contd .. .\p/8 !



o 6. That with regards to the statement

: |

3 o made in para 4.7 and 4.8, 4,9 and 4.0 the
Respondent states that the case of the spplicant

o
Lo was wder consideration in due courses )
o . i
' N
|

| i 7. That with regards to the Statement
3 5 : made in 4.11 the Respondent states that the
contention of the petitioner is irreleavent.
. Further, the case of the petitioner was pdaced
if before the DPC in its meeting held on 19-04-2002
along with other pending cases, The DPC recommended

! and empanalled the name of the petitioner along

‘with the name of other TGTs for promotion to the

post of PGT (Phy) for the Year 1999-2000. Based
" on the recommendation of the DPC, the offer of

3 % ?E promotion was issueé to the petitiéner vide
- ' Memorandum No. F. 13-1/2002-03-KVS(Estt,IIT)
dt, 23=07-2002 by identifying the year-wise
pending cases for the year 1999-2000 & 2000-200t
as well as caseé for the current year 2002-2003.
! f The last date for receipt of acceptance and
releiving was 03-08-2002 failing which the offer
% of promotion would automatically be treated as
: withdrawn and they would be debarred from getting
A further promotion for a period of five years
with attendant conseguence as seniority etc.
Weeofe O4.08.,2002,, This clause is not applicable
to the petitioner as he has accepted the offer

of promotion to the post of PGT (Phy).

| contd....p/9.
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8. That with regards to the statement

made in para 4.12 the Respondent denies the

correctness,

The contention of the petitioner
regarding supersession in promotion by junior
TGTs to the post of PGT (Phy) for the year
1999-2000 is not correct. The case of petitioner
along with the cases of other TGTs was placed
before the DPC in its meeting held on 10-08-1999
& 15/16=01-2001., The DPC could not consider the ;
case of petitioner along with cases of other TGTs
and kept pending for want of ACRs. The DPC in
its meeting held on 19-04=2002 has considered
and recommended the case of the petitioner along
with other pending cases for promotion to the
post of PGT (Phy) for the year 1999-2000. The
TGTs promoted to the post of PFT (Phy) under
pending cases for thé year 1999-2000 would rank
en-bloc senior in the PGT(Phy) grade to those
who are promoted for the year 2000-2001 &
2002-2003. Accordingly, the petiticner would
rank en-bloc senior in the PGT(Phy) grade keeping
inview his promotionél panel positiocn of 1999-
2000 to those who have been promoted to the post

JI—

of PGT(Phy) for the year 2001-2002 & 2002-2003.

The offer of promotion issued to the
petitioner vide this office letter No. F.13-1/
2002-03-KVS(E.III) dt. 23.7.2002 inadvertantly
indicated that the petitioner is promoted to the

contds...p/10.
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post of PGT (Phy) for the year 1998-1999 instead
of 1999-2000, This is typing mistake/error and
the same is being corrected that the promotion
of the petitioner to the post of PGT(Phy) is
for the year 1999-2000 and due seniority will
be given to him with effect from 1999~2000
accordingly. A corrigendum to this effect is
being issued to bring the fact to the ﬁotice

of all concerned.

9. That with regards to the statements
made in para 4,13 the Respondent states that -

The DPC in its meeting held on 10-08-1999
& 15-01=-2001 not only kept pending the case of
petitioner but also cases of other TGIs whose
names were within the zone of consideration for
considering promotion to the post of PTG (Phy)
for the year 1999-2000, On receipt of missing
ACRs from the Assistant Commissioner concerned
in respect of petitioner as well as other TGTs,
the particulars of such TGTs were placed before
the DPC in its meeting held on 19-04-2002 for
considering promotion to‘the post of PGT (Phy)
as pending cases of 1999-2000. The DPC considered
such cases on the basis of their service records
and recommended the eligible TGTs for promotion

to the post of PGT (Phy) for the year 1999-2000,

10. ~ That with regards to the statements

made in para 4.14 the Respondent submits that

Con'bd....p/'m .
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the applicant's case since being considered
way back and the non-consideration period being
explain theres' appears to be no bonafide reason

for espousing.

1. ‘That with regards grounds set forth

and para in 5(I) to 5(VI) the answering respon-
dent submit that these are not good grounds under
the facts controverted by thevreSpondent; and

as such, no further relief as claimed in para

5 can be granted and after consideration the
factshand circumstances stated by the Respondent

the petition is liable to be dismissed.
12;:i  That with regards to the ground made
in para 5.1 Respondent states that -

The action on the part of respondents

_were taken properly to_prbmote the petitioner

- -along with other TGTs to the post of PGT(Phy)

for the year 1999-2000 according to their date

.. of Joining in: TGT grade. The order dt.| 08-08-2001,
1, 10=01-2002 & 23-07-2002 issued by KVS are proper.

.13, . ¢ ‘That with regards to the ground made

in para 5.2 the Respondent states that -

Tt is incorrect to say that the respon-

.. dents have acted illegally and ignored the case

of petitioner for promotion from TGTs to the

‘post of PGTs and KVS has not maintained any

.. seniority 1ist. The respondents have taken

COn'td.‘. . op/1 20;
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utmost care for the petitioner to promote him
to the post of PGT(Phy) and the seniority list
of all teaching and non-teaching staff working
dn KVS are maintained very well,  All those
- who possessed the requisite length of service
along with qualification for promotion to the
post of PGT(Phy) were considered and recommended

by the DPC,

14,0 That with regards to the grounc’i made
in para 5.3 the Respondent states that -

~ The DPC in its ‘meeting held on
10-08-1999 & 15/16=01-2001 kept pending all the

- cases including the case of the petitibner whose
. 1t ACRs were missing/not available.' On receipt of
- complete ACRs, their cases were placed before the
;1 DPC in its meeting ;he\ldt 19-04~2002 as pending
..~ cases of -1999.-2060_. On the basis of service
;1 records, the. DPC has recommended the case of
.+ - the petitioner along with other TGTs for promotion

to the post of PGT(Phy) for the year 1999-2000
. and such TGTs are only entitled for their seniority

in the PGT(Phy) cadre with retrospective effect.

15. . . That the Respondent states that para

5.4 is missing in the petition.
16. .. That with regards to the ground made
in para 5‘."5 the Respondent states that =

;- It is dincorrect to say that the respon-
. ¢ « dents have acted illegally over looking the case

contd o sp/13
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of the petitioner for his promotion to the post

of PGT(Phy).’ The respondents have paid due
attention from time to time for promotion of
the petitioner to the post of PGT(Phy).

17, That with regards to the ground made
in para 5.6, the Respondent states that -

It is incorrect to say that the
reSpohdents have acted illegally in violation
of the principle of natursl justice and blocking
the promotional avenue of the petitioner. The
respondents have paid due attention for the
petitioner to promote him to the post of PGT(Phy)
for the year 1999-2000, The petitioner is
entitled for his seniority in the grade of PGT (Phy)

- with effect from 1999-2000.

.__/—'——'_'-'_————
18. That the Respondent respectfully

submitted that considering the facts and circum-
stances it is crystal clear that the relief
claimed under para 8 are not at all acceptable

as the same has already been granted and the

present spplication is not maintainable under section

19 of the Administrative Tribunals Act, 1985.
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VERIFICATION

I, Sunder Singh Sehrawat, S/O Shri Harish Chander
;Age about 52 years, presently working as the Assistant
iC‘ommissioner, Kendriya Vidyalaya Sangathan, Guwahati Region,
‘Maligaon Chariali, Guwahati-12 do hereby verify that the
statement made in paaagraphsJ,Q,s@om*)'b. 6 are true to my knowledge

‘and those made in paragraphs 3(pe).h5,7,89 are based on records.

| And I sign this verification on this theDnd day of Aprail
2002, at Guwahati.,

Place 3 Guwahati

DEPONENT

Date @ 2/04/05



